
r 	: 	cENTRAL ADIAINISTRATIVE..  TR IBU'LAL 
- 	 _BANGALORE  BENC 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGALORE... 560 038. 

Dated:6 ! E. B 95 

APPLICATIQ'J NO: 920/94 AND 1007 TO 1013/1994. 

APPLCANTS:....SriL3flflardhafla. end seven others., 

v/s. 

RESPQ'DENTS:_ 
The Director General,Deptt.o? Telecommunications, 
New Delhi and two others. 

I. 

	

1. 	Sri. X.V.Suryanarayana iah,*dvocate, 
No.HL-5879  Fort,Kri.sI'narajapuram, 

8anglore-560 036. 

	

2, 	Sri.G.Shanthappe,Additionel Central 
Govt.Stng.Counsel,High Court Bidg, 

Bang2lore-560 001. 

Siject 	F.rWa.djr.g.nf.pj0s1.0f. 	the Ordcr.- passed by the 
Central Administrative Tribna1,Bai-ga1.. 

P1ese find encl.sed herewith a copy of the cPDFn/ 
STAY iDER/1NTERJ ORDER/ passed by this. Trjbtil in the above 
mentioned pplica-tjon(s) on  27-01.1995. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH: 	:BANCALORE 

ORIGINAL APPLICATION NOS. 920/94 AND 1007 TO 1013/94 

FRIDAY, THE TWENTY SEVENTH DAY OF JANUARY, 1995 

SHRII V.RAMAKRISHNAN. 

SHRI A.N.VUJJANARAOHYA. 

Sri L.Janardhana, 
abed about 29 years, 
5/0 N.H.Lakshrnikanthan, 
N&,91, VAISHNAVI, 
2hd Stage, Teachers' Colony, 
8nashankari 2nd Stage, 
Bangalore-560 070. 

Sri S.Chandrasekaran, 
aged about 42 years, 
S/o P.Sethuraman, 
N6.607A 9  8th Main, HAL 3rd Stage, 
Bàngalore-560 075. 

Sri R.Venkatesha, 
S/o 8.Ramarao, 
No.13671, West of Chord foad, 
2hd Stage, Mahalakshmipuram, 
Bngalore-560 086. 

Sri Sreekanth K.G., 
abed about 31 years, 
Ste Ganesha Rao 
N0'.2674 9  II Stage 11th Main, 
Rajajinagar, Bangalore560 021. 

Sri K.Shivaraju, 

Ved about 33 years, 
o Kalaiah, 

N6.1669  K.S.R.T.C, Qrtrs, 
Shanthinagar, Banqalors560 027. 

Kumari Rajeshuari B.Holennavar, 
aged about 30 years, 
D/e Basavalingappa M.Holennavar, 

Nvo Sudarshan Womens Hostel, 
83 9  II Stage, III Main West of 

Jnqalore-560 086. 

...IflEMBER (A) 

..-.MEMBER (3) 

Chord Road, 
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Sri K.Sankaran, 
aqed about 33 years, 
Sbo S.R.Krishnaswamy, 
No.142 0  11th Main Road, 
Vasanthanagar, 
Bangalore-560 052, 

Sri Rudrappa, 
aged about 38 year8, 
5/0 Lingappa, 
Assistant Superintendent ,(TT), 
D.T.C. Vijayanagar, Bangalore-560 040 
residing at No.2297, 3rd 'B'Main, 
R. P. C. Layout 
Vijayanagar II Stage, 
Bangalore-560 040 .Applicants 

(Applicants 1 to 7 are uorking as Assistant 
Suprintendents, Telegraph Traffic, Central 
Telegraph Office, ,Bangalore-560 001.) 

By Advocate Shrj K.V. Suryanarayanaiah 

Versus 

UnIon of India, 
By the Director General, 
Department of Telecommunications,. 
New Delhi-i 1 0 001. 

The Chief General Manager, 
Department of Telecommunications, 
Karnataka Circle, 
Bangalore-560 008, 

3.. The Chief Supreintendent, 
Central TElegraph Office, 
Bangalore-560 001. .Respondents 

By A.C.G.S.C. Shri. G,Shantappa. 

ORD ER 

Shri V.Ramakriehnan, 	Member (A) 

The applicants.in  this case are aggrieved 

by the fact t hat pre-prorfiotional training undergone by 

them before appointment to the post of ASTT has not been 

treated as duty. 
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2. 	 The applicants, who were Telecom Assistant were 

were selected for appointment by promotion to the post 

of ASTI in the competetive examination. As per the 

rules, they are required to undergo training for a 

period of nine months and on completion of training, 

all of them were appointed to the higher post. The 

question of counting training period for the purpose 

of drawing increment was Considered by the Government 

and it was decided as per ON dated 22.10,90 as at 

Annexurd A2 that such training will be treated as duty 

for the purpose of drawing increments, This ON was 

issued by the Ninistry of Personnel & Training. It 

was subsequently clarified by the Department of Tele-

communications in its letter dated 23,8.91 that this 

benefit would be available only in the case of direct 

recruits and that the orders are effective opri when 

the appointment takes place only on or after 1.10.93. 

On the basis of the clarification, the department has 

denied the benefit of Counting the training period as 

duty to the applicants, as they are prornotees. Aggrie 

ved by this decision, the applicants are before Us. 

3, 	 Some promotees had 	eaertjTed before Erna- 

kulam Bench of this Tribunal,the question that the 

restriction of benefit only to direct recruits is not 

justified'thiTrib-una. The 

Eraulam Bench by its decision dated 15.10.92 in respect 
cRA 

had held that such restriction is unreaso- '\ 
( nabie)a,pd njust1fied and had quashed the orders dated 

is showna Annexure A3 n the present 

The effect of the decision of the Ernakulam 
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Bench is that the benefit of treating the training 

period as duty will be available to all persons who had 	
I 

undergone training irrespective of whether they are 

direct recruits or promotees. It is also relevant to 

mention that the Bangalore Bench of the Tribunal in 

CA 156/92 has held by its decision dated 26th March, 

93 that this benefit will be available not only to 

those who are appointed on or after 1.10.90 but also 

to the earlier appointees. 

40 	 Following the decision of Ernakulam Bench 

referred to supra, we hold that the department's 

action in denying the benefit to the promotees is 

unjustified and unreasonable. Accordingly, we direct 

that the benefit should be extended to the applicants 

also who are promotees and the training period will 

be treated as duty for the purpose of increment noti—

onally and the actual financial benefit will be avai—

lable tot hem from 9.6.93 i.e. one year prior to the 

date of filing of this applications. The department 

- 	11 extend the benefit flowing from this order within 

nths from the date of receipt of&cOpy  of this order. 

:<z1 
j5. )'JI 	With the above observations, the application 

. 	 lsJi9,ally disposed of with no orders as to cost. 
iJJ 

(A. N.JU3JANARA91HYA) 	 (tI.RAMIKRISHNAN) 
MEMBER () 	"M COPY MEMBER (A) 

Gaja 	
Sfin/ficerl 

Cafltr6rAdmjntrativs Trjbune( 
Bangalo,o Bentti 

Bana1oro 



CENTRAL ADiJ' iSTiTIVETRIU:j3i 

BI GAl DiE PENCFI 

Seco1r Flr)or, 
Coiimeroial Complex 
Indirenaçr, 

GALORc 3 t3 

Datcc4 APR 1995 
APPLICATIQ' NO. 920 and 1007 to1013 of 1994. 	- 

APPLJIANTS: Sri. L.Janardhana and seven others. 
v/s. 

RESPcNDENTS: The Director General,Deptt.of Telecom, 
New Delhi and two others. 

To 

I. 	Sri. K.V.Suryanarayariaiah,Advocate, 
No.HL-587,Kriishnarajapuram, Fort, 
Bangalore-560 036. 

2. 	Sri.G.Shanthappa,Addition4 Central 
Govt.Stng.Counsel,High Court Bldg, 

Bangalore-560 001. 

Subject- Forwarding copies of the Orders -pssed by the 
Central Mministrati'e Tribunal,8angalore-3. 

--- xxx---. 
Please find enclos.'d herwith.a copypJ the Ordr/ 

St;y rder/Intorim Order,.. passed by this .Tribunal in the above 

mentioned application(s) On SAvpntb1t?i  1,1995.(17-04-1995.) 

DEPJF 4IS'
I
TRA  R 

5/ 	1 j 	IA BRPICHES. 
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(1A N I83k3G ; 	A\ Qc ArI I007 & 1013 IciL, 
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S 	0 
Central Admi4i,tratiV8 TrIbwaI 

Bangat&e Bench 
Bangalora 





CENTRAL ADNIThISTRATDJE TRIBUNAL 

MGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar,

Miscellan 
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	 EPNGALORE - 560 03g. 

B ate: 26 JUN 1995 
APPLBATIcf\J NO. 920 of 1994 and 1007 to 101,1 of  

PPLICNTS: Sri.L.Janardhana &4 seven others., 
vs. H 

RESPQ\DENTS :The Director Gener1,Deptt.f Telecom, 
New Delhi. and two others., 

To 

Srl.K.V.suryaflarayanajah,Advocate; 
No.HL-587, Fort,Krishnarajaiuram, 

B6ngalore-560 06. 

Sri.G.Sh'anthappa,Ac3d.itional Central 
govt.standing counsel,.Hicth Court Bldq, 

Banqalore-560001. 

Subject:— drwarding copies of the Orders passed by the 
Central Administrative Tribunal,Bangalore-38. 

xxx--- 

Please find enclosed hr'with a copy of the Ordr/ 

Stay Order/Intcrim Order, passeá bythis Tribunalin the above 

mentionedapplication(s) on16-06—,995. 
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4 

I 	Orders of Tribunal 

PKS (vc)/ZVR (MA) '. 
16.6.1 995 

ORDERS ON MA.276/199 

This is the. second time the 

r.spondents have èought for 
extension of. time on the grOir,d that 
some more area had to be coered to 

comeup'to - the levelo?meeting 

with thedirections of thisTribunal 

Even so, the department had 

suf!jcient ilmeto comply with 

•. the order. In the ärder ktself 3 

rnonth time was given"which was 
- 	-' tater éxtehdad by -2 more ,months. 

There seems tobe little. 

jstificat'ion. Howev'er, acceding 

-t6 th-pleaor the StandiflgCounsel 

Us 89O5 to extend ilk*ie fotS 2 more 

months. This will be the final 

chthice and no more extensioh will 

-:;,-. bègiven.'' .• 	_•; • -' 

____•._______._.__b-----_•,•-  -------------- -/_.-i• 

- 	 - 	 - 	 sd- 
VC  - 	- -•-' 	:. 	•'/; 	I 
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Bangaldre 

Bangalore 

	

Application 	.LLLI 	.of 199. 
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WS /VRMA 

11th August 1995 

ORDERS ON. MA No.341195: 

1. Heard. We see no reisons 
to extend time any further. 
The .. respondents already had 
two extensions but they d& not 
appear. to have done anything 
about the compliance. We are 
told that the• departmentl is 
about to file SlAP but nobody 

is sure about it. The jfact 
that SlAP is likely to be filed 
is not a ground for seking 
extension of time. 

MA stands accordingly rejec-
ted. 

~d 

VICE-CHAIRMAN tA) 

ffl Centr4Ad isuative-T.ribunal - 
Bangalore Bonc 

Bangalôre 


